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Placement Committee for "air railway servants. As per para 2(i) of 

the order following shall be the Placement Committee:- 

"For officers of the level of Group. 'B' to Selection Grade inthe 
Zonal Railways and. Production Units/Construction 

• 	OrgaAisatiOnslRDSO etc. and Workshops.. 

(a) PHOb/CHOD/Cadre Controlling Officer of the concerned 
department; 	 . .. 

Chief Personnel Officer/HOD of Personnel Department and 
standby officer would be another SAG IRPS officer; 

(c) One PHOD/CHOD of a Department outside the concerned 

	

. 	departmnt.".. 	 . 	 S  

. 	 S. . 	 . 

Therefore, the transfer order being not routed through Placement 

Committee is illegal and bad in la; 	. 	. 

(iv) •. The Transfer order being issued in mid academic.seSSIOfl of the 

applicant's daughter is illegal. 	. 	. 

	

2. 	During the course of argument, Id. . Counsel for the applicant 

vociferously submitted that the transfer order needs to be quashed in view 

of the fact that it was issued by Director, Railway Board whereas 

mandatorBy it had to be routed through a Placement Commiftee. 

Dispelling the claim Id. Counsel for the respondents would argue that 

the applicant being a Group 'A' officer, was not governed by para 2(i) of 

board's letter dated 10,06.2014 which the applicant piaced.at  Annexure A- 

5 to the .OA(extraCted supra). . 
F Ld. Counse were heard and materials on record perused. 

Since a representation dated 02.07.2016 has already,  been preferred 

to Member Mechanical, Railway Board, New Delhi and the transfer. order 

seems to be issued at the behest of the Ministry of. Railways with the 

approval of the President, the O.A. is disposed of with a direction upon the 

Railway Board to consider the representation dated 02.07.2016 in. terms of 
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/ the Board's letter dated 10 06 2014 and 31 08 2015 as cited by the 
0 

applicant and his prayer for retention of one more year onlyas made in the 

representatiOn and dispose it of with a reasoned and speaking order within 

one month or forward it to the appropriate authority for disposal of the same 

in the light of the:aforesaid circulars. . Tilt such time, the applicant may join 

the transferred post or be on leave. 

6.. 	The Ô.A. is accordingly disposed of. No costs. 

(JAYA DAS GUPTA) 
	

(BIDISHABNERJEE) 
Administrative Member 
	

Judicial Member 
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